ITEM NO.30 COURT NO.5 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL DIARY NO(S). 54919/2024

SURENDER MODI Appellant(s)
VERSUS
ASHISH SINGH & ORS. Respondent(s)

(FOR ADMISSION and IA No0.290760/2024-STAY APPLICATION and IA
No0.290765/2024-PERMISSION TO FILE PETITION)

Date : 20-12-2024 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s) Mr. Anirban Bhattacharya, AOR
Ms. Priyanka Bhatt, Adv.
Mr. Rajeev Chowdhary, Adv.

For Respondent(s) Mr. Dhruv Mehta, Sr. Adv.
Mr. Ashutosh Jha, AOR
Mr. Oleander D Singh, Adv.
Mr. Shivam Tomar, Adv.

Mr. Neeraj Kishan Kaul, Sr. Adv.
Mr. Abhishek Anand, Adv.

Ms. Pallavi Pratap, AOR

Mr. Karan Kohli, Adv.

Mr. Krishna Sharma, Adv.

Ms. Palak Kalra, Adv.

UPON hearing the counsel the Court made the following
ORDER

Application seeking permission to file the Appeal is allowed.
Issue notice, returnable on 3™ February, 2025.
In the meanwhile, the final order shall not be passed by the

National Company Law Tribunal (for short, “the NCLT”) in terms of
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gﬁﬁﬁﬁygraph 31 of the impugned judgment. The NCLT will proceed to
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decide IA No0.3020/2022 in accordance with law. We make it clear



that as and when the application is decided, the limited interim

relief granted by us will stand vacated without further reference

to the Court.

(ASHISH KONDLE) (AVGV RAMU)
COURT MASTER (SH) COURT MASTER (NSH)
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